n Written Answers
“Description of Kurja Bird and Gohyara
Reptlle

1652. SHRI R. N. RAKESH: Will the
PRIME MINISTER be pleased to state:

(a) to which family the bird, Kurja,
as is locally known in Rajasthan, belongs
and the number of its species and what
are its habits and other descriptions;

(b) from which country and in which
season does it migrate and to which
arcas does it migrate; °

(c) since when it is rare or extinct;

(d) to which family the venomous
reptile, Gohyara, as is locally known in
Rajasthan, belongs and what are its spec-
ies, habits and other descriptions; and

(¢) in which parts of the country it
mainly inhabits?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUJAY SINH): (a) to (c)
kurja is the local name in Rajasthan for
the Eastern Common Crane-Grus grus,
which belongs to the family Gruidae. It
is a large stork-like bird which is a winter
migrant to our country from the U.S S.R.
it generally inhabits agricultural fields of
winter crops. The bird is not extinct and
is being protected under the Wild Life
(protection) Act, 1972.

(d) and (e) Gohyara is the local name
in Rajasthan for the monitor lizard which
belongs to the family Varanidae. Two
species Varanus griseus and Varanus benga-
lensis—occur in Rajasthan. These species
inhabit the desert and semi-scrub forests
of Rajasthan as well as other parts of the
country. Both these spacies are non-
venemous but threaten 'when attacked or
distyrbed by puffing up their bodies, hiss-
iLg foudly and lashing the tail.

Foreign firm given contract for
Daitari Steel Plant

1653. SHRI LAKSHMAN MALLICK:
Will the Minister of STEEL AND MINES
be pleased to state:
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() the details regarding the firms who
have been given contract for the censtruc-
tion of the Steel Plant at Daitari in Orissa;
and

(b) the progress adme in this regazd so
far?

THE MINISTER OF STATE IN TH
MINISTRY OF STEEL ANP MINES
(SHRI N.K.P. SALVE). (a) No fism bas
been given contract for the construction
of the proposed steel plant in Orissa.

(b) Does not arise.

Coaching Scheme for Coampstitive sxam-
inations in Tribal sub-plan areas

1654. SHRIMATI SUMATI ORAON:
Will the Minister of HOME AEFAIRS
be pleased to state:

(a) the number of coaching schenms
for competitive examinations currently
being run in Tribal sub-Plan areas of
various States/Union Territories which are
granted financial assistance out of Tribal
sub-Plan funds;

(b) achievements so far of such schemes
Statewise and Union Territorywise;

(c) whether Government are satisfied
with the functioning and overall achieve-
ments so far of such institutes State-wise
and Union Territory-wise; and

(d) if not the proposals, if any, to fur-
ther strengthen and provide better results
oriented shapes to such institutes within
a specified time frame?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS-
(SHRI NIHAR RANJAN LASKAR): (a)
to (d) This Ministry does not set up any
Pre-Examination Training Centre for
coaching Scheduled Castes/Scheduled Tri-
bes candidates out of Tribal Sub-Plan
funds. The Ministry has however, set
up/sanctioned 60 Centres/schemes for pro-
viding Pre-Examination Coaching to
Scheduled Caste and Scheduled Casto can~
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didates for various competitive examina-
tions under one of the Centrally Sponsor-
ed Schemes viz ‘‘Coaching and Allied
Scheme™ for which a provision of Rs.
3.5 crores exists in the Sixth Pan and an
allocation of Rs, 70 lakhs has been made
for 1983-84. Some of the Centres have
been located in places like Ranchi, Comla
Khunh in Bihar and Raipur in Madhya
Pradesh.

West Bangal Land gl}ndm (Amendment)

1655. SHRI SUDHIR KUMAR GIRI:
SHRI ZAINAL ABEDIN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether Government propose to
give President’s assent to the West Bengal
Land Reforms (Amendment) Bill which
pmdmg for years together;

(b) if so, when and the details thereof;
and

(c) if not, the rcasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) (0 (c)
The West Bengal Land Reforms (Amend-
ment Bill, 1981 was received in July, 1981,
After careful examination of the Bill,
clarifications on certain points were sou-
ght from the Government of West Bengal,
The views of the Government of West
Bengal have been received and are under
consideration of the Government of
India.
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